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IN THE CENTRAL ADMINIS&RATIVE TRIBUNAL: HYDERABAD BENCH :

AT HYDERABAD,

0.h.Ko, 1121/92 | DATE OF JUDGMENT: o} 4.0

BETWEEN: _

S @ S . Bha nara:j% ‘ . ’ i r:r"
Shaik Abdul Mazeed -, . ‘ : '

Shaik Abdul Hazak / : Applicangg'
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'. Union of India, rep,!by
&M, SC Rly ' X
Rail Nilayam ’

Secunderabad

2. Dy. Chief Mech, Engr,
Carriage Repari Shop: .
SC Rly, Tirupati : * Rezspondents.
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COUNSEL FOR THE AFFLICANT : SHRI G. Ramachandra RE

COUNSEL FOR THE RESFONIENTS: siry ~ J+R- GOpala Rao
S1,/Add1,0GSC
| : N
CORAM: ‘
JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN
HON'BLE 'SHRI R.RAKGARAJAN, MPMEER (ADMN,)
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cal]inﬁ for aptions in the prescribed form from the s%aff
worki&g in the Tirupathy Shop‘fOf allotment of tradgwgk
theirfchoice. The manne
per tﬁeir options will b
that ﬁotification. It éppears that by the Fime the applicants
joined the Tirupatﬁy shop in RAugust, 1991 the category of
Generég Fitters or Fittérs in the Millwright shop had already
been Filled up by the optees vho had given option earlier

anc¢ hence the applicantg herein though preferred for their
postirg as General Fittgr/Fitters in Mi}lwfight shop, they
could%not be given the Erade of their choice but were given
the trade of Painter/T;aner as there were vacancies in that%}

trade|at that time,

6.

reliéved to 1oin Tifupathy shop only in August, 1991, It is
also;not denied that their juniors in the seniority list of
Khalasis in Tirupathy shop were given the trade of their

choiéé ih General Fittér/Fitter category in Millwright shop,
Justibecause the applicants joined late due t5 administrative
reaséns they were giveg the trade of Paintér/Trimmer as there
were |no vacancies in the category of General Fitter/Fitter in.
Mill@right.shOp after ihey have su mitted .their options for
allo@ment of the trade:of General Fitter/ﬁitter in Millwrig;ﬁ
shog?On their joiningj}n Tirupathy shop. The applicants
heréin should not be deprived of their opportunity to progresé
in the category of'Geﬁ

for [no fault of the applicants.

7.

for

also been closed longjlago. In vizw of thq%xisting position

this distant dste 1f the applicants are transferred and

t !

in which the allotment of trades as -

[+°] 3]

considered, has been spelt out in

5]

-

It is not denied| that the applicants herein were

bral Fitter/Fitter in the Millwright shdp
f .

| It is now stateJ by both sides that the avenue chart
ithe shop had alrede been finalised and the cadres had®

.. S5/F
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Applicant No.l represented on 16,12,1791 for the above

change, and applicant No,2 on 10,2,.1932 and apnlicant
were

on 14,5.1992, These representations/ followed by seéeral

|
reminders.

they filed this Oa for a direction to the respondents

As the applicants did not receive any résﬁonse,

Change their trade as General Fitters/Fitters in the Mﬁllwright

Shop in the Carrisge Repair Shop, Yirupathy as per their

option with all consequential and attendent benefits.
|

3. The maln contention of the applicants is that

those who opted for Carriage Repiir Shop, Tirupathy later

than them but relieved earlier to join Tirupathy :
as Fitters in the Miillwright

shop were

shop.

glven the trade of their choigez. Even some of their jﬁniors

in Miilwright shop

were posted to a trade of their choice/as they had joined

earlier to them in the Tirupathy shop, Hence, it is thLir

contention theqfhey should have been given preference tL

allot the trade of their choice viz, Genaral Fitter or
others and

Fitter in the Millwright shop in prefereace to/theic juhiors

who had joined Tirupathy shop earlisr to them,

4'

stated that as the applicants were junior-most in the

order of preference for the trade allotment, there was n
choice exce@t to consider them‘for the trades to the ext
of vacancies ip the specified trades availabls and there
no arbitrariness as alleged by the applicants,

stated oy the respondents that all the three applicants
|

been allotted the trades based on the seniority, order of

preference and availability of vicancies,

5.

The respondents in their counter affidavit have

R-~2 issued notification bearing NO.TR/PmSZQ/Me%h.

10}
ent

is

Tt is fbrther

have

dt. 5,1,1990 {Annexure-II filed along with counter affidhvit)

maté/“'
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change of trade is offered to them if they are already

//Eggz Central R=zilway, Tirupatni.
37 Dne cosy to Mr.G.Ramachandra Rzo,fdvocete,CAT , Hyder 2had.,.
Y ’ ' s Y

‘ . ‘ Al

\
t\f} i

: b o3 - \:}

9, " In the result, the following directions are givens-

All the three appligants herein should e posted
R .

as Gehzral Fitter/Fitter in Millwright shop, CRS, Tirupathf

as per their inter-sze senicrity provided they pass the

b

e

necesgary trade test at the first instance, Their senlority
in the category of General Fitter/Fitter in Millwright.shOP
has tg be counted from the date they actually jcoin as >
General Fitter/Fitter in Millwright shop, Their pay in

the M@liwright shop has also to be protected when the }
drawihg the pay higher -than the minimum of the pay in the
category of Skilled Fitter, '

10, The 0Oa is ordered accordingly. No costs,/f
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Gencral Manager, South Zenbtrzl Railua Qailnilayam,lecunders i
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Deputy Chiesf Moohanical Znogineer, Carriage Nspair Shop,

copy to Mr.J.R.3o0p:l Rao,~ddl.CG3C,0AT,yderabad,
copy to Librery,Z-T,'iyderzbad,

copy to sp3rc o
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